Oral Answers [22 November, 2019] to Questions 57

Definition of a Farmer

1*67. SHRI AJAY PRATAP SINGH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(@ the definition of a farmer as laid down by the Central Government and the

number of farmer families under this definition in the country;

(b) whether Government conducts any survey to find out the number of farmer
families in the country, if so, the details of surveys conducted during the last three

years, State/region-wise including Madhya Pradesh; and

(c) whether any criteria has been laid down by Government for declaring a

person as a farmer, if so, the details thereof?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE
( SHRI NARENDRA SINGH TOMAR): (a) to (c) A statement is laid on the Table of the

House.
Statement

(a) to (c) Agriculture being a State subject, the Stale Governments undertake
implementation of programmes /schemes for the development of the sector. Government
of India supplements the efforts of the State Governments through various schemes/
programmes. The various schemes/programmes of the Government of India are meant
for the welfare of farmers by increasing production and remunerative returns to

farmers.

The Government of India provides income support to all land holding farmer
families in the country having cultivable land as per land record of the concerned State/
UT.

Agriculture Census in India conducts a survey at an interval of five years to
collect and compile data on operational holding in the country. A State-wise number
of operational holdings in the country, based on the results of Agriculture Census
2015-16, is at Annexure.

tOriginal notice of the question was received in Hindi.
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Annexure

State-wise Number of Operational Holdings as per Agriculture Census 2015-16

SI. No.  States/UT Number (in ‘000)
1 Andaman and Nicobar Islands 12
2. Andhra Pradesh 8524
3 Arunachal Pradesh 113
4. Assam 2742
5. Bihar 16413
6. Chandigarh 1
7. Chhattisgarh 4011
8. Dadra and Nagar Haveli 15
9. Daman and Diu 8
10. Delhi pal
11.  Goa &
12, Gujarat 5321
13. Haryana 1628
14, Himachal Pradesh 997
15, Jammu and Kashmir 1417
16.  Jharkhand 2803
17.  Karnataka 8681
18.  Kerala 7583
19.  Lakshadweep 10
20.  Madhya Pradesh 10003
21.  Maharashtra 15285
22. Manipur 150
23.  Meghalaya 232

24. Mizoram R0
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SI.No.  States/UT Number (in ‘000)
25.  Nagaland 197
26.  Odisha 4866
27.  Puducherry A
28.  Punjab 1093
29.  Rajasthan 7655
30.  Sikkim »
31 Tamil Nadu 7938
32.  Telangana 5948
33.  Tripura 573
34.  Uttar Pradesh 23822
35, Uttarakhand 881
36.  West Bengal 7243
ALL INDIA 146454
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P fqvg & iR IHE W 57 @1 vy g1 e 9 W aR1 Rars 9 SRaRi
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3t ORI BUTET: IUFHTURT ST, I8 AWy 98d B W © fF 9RT WHR iR
3l T BART Sl YUY, TRARTY SR AAAY €. 7 dold 89 Y-Siid & AlfeTd (BTl
®I B foam Ara €1 4l sue 7 fhan 1 ugures 9 s feam, 7o oo |
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TE ¥, 3P o 39 ANl B wuE wH wEE Y, R 6 euR vud gRar e
B €, g8 YOI $ AR W Ao WBR el [HAr \iivd efl, STal 8 <
H1 U@ T

SHRIMATI JAYA BACHCHAN: Sir, | would like to ask the hon. Minister, through
you, one thing. The needs and plight of landless agricultural labourers are very
different from any other class of labourers. Are landless labourers and cultivators
covered in the definition of ‘farmers.” for the purpose of all schemes that cater currently
to the farmers’ interests? The hon. Minister has just said that the State is going to
decide.

2 TREITT BUTAT: SUHHIINT HEled, # SAMUd! I8 fdopel weal A adqr qobal §
5 S ofso ofe¥l € A1 diso BRAGNT & WF e gY AN &, STl 39 A
BT AW A8l e drell &, ol 9 B ¥g RUfd fepat wee ©1 onfl &9 bl ol
g, Sl Y-S & WY Y § IR el 97 WPR..H [ IWBR B (A5 gqfery
foar o fo5 lde & @ Ioal § it waven € S A F AW W oS off
&l ¥, T8 individual AITASTT 86 T T 2, T Ioa1 & fHaml &1 AR ) WRT WRBR
3 gg ol fear o fo 98 9 58 AR PR 349 feami @1 identify &xd Fadl
g & 3 &R foad € S Wd-fear 9 s gY €, 89 s uae WAl fe e
A &1 Iffre < @1 Fofa fear 2

SHRI RIPUN BORA: Sir, the hon. Minister has just mentioned that under the
Pradhan Mantri Krishi Samman Nidhi Yojana, ¥6000 has been given to the farmers.
So far as my State, Assam is concerned, this amount of ¥6000 was to be given in three
parts of ¥ 2000 each, through bank transfer. But, in Assam, till now, only the first part
of ¥2000 has been given. The second and third parts, that means, rest of the money
of ¥4000 has not yet been paid. So, | want to know from the hon. Minister as to when
it will be paid and whether the Government has released it.

sft WREIH BUTST: WX, "X U 3NIH @I particular STFGRT 781 &

sff |gumUfer 2 S, 3T STH®R! SHhgl dXd AF-IT Ta &l ¢ ST |

3 WREAH BUTE: H 39 AW & AR H PRI AP MMUB] A BRal G |



